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DETAILED PUBLIC STATEMENT UNDER REGULATIONS 13 (4) AND 15 (2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION
OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AS AMENDED, FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

S R KINDUSTRIES LIMITED

(CIN: L17121MH1991PLC257750)

Registered Office: 310, V Star Plaza, "A" Wing, Chandavarkar Road, Borivali (W), Mumbai-400 092
Tel No.: + 91 22 4023 5742; E-Mail ID: info.investors @ srkindltd.co.in; Website: www.srkindltd.co.in

Open Offer for acquisition of 3,92,26,700 Equity Shares ofX 5 each representing 50% of the Equity Share Capital Price’) aggregating to ¥ 2,62,81,889 (Rupees Two Crores Sixty Two Lakhs Eighty One Thousand Eight Hundred and 2)  Inaccordance with Regulation 17(4) of Regulations, the Acquirer has opened a Cash Escrow Account under the name

ata price of 0.67 (Paise Sixty Seven only) per Equity Share from the Public Shareholders of S R K Industries Eighty Nine only), payable in cash, subject to the terms and conditions set out in the Public Announcement (‘PA), this andstyle of “SRK-OPEN OFFER-CASH ESCROW ACCOUNT” (“Escrow Account”) with Indusind Bank Limited

Limited (“SRK”/”Target Company”) in terms of Securities and Exchange Board of India (Substantial Acquisition Detailed Public Statement (‘DPS’) and the Letter of Offer (‘LoF’), which will be sent to the Public Shareholders of the (“Escrow Banker”) bearing account number 250556043883 and deposited an amount of £ 66,00,000 (Rupees Sixty Six

;;?:‘a;‘;s a"‘: Iake°"]e;s);e%“':’“°’;s’ 231[: ar;]d St:t‘)lseq :':"t am‘::dmef"ts ‘:‘:rem [ :EB' (SA?T) Regulations, Target Company. Lakhs only) on June 12,2019 (Wednesday), in cash, being 25.11% of the Maximum Consideration payable. The Acquirer

”[”Regulations”] by Mr. Ratanchand Deshmal Jain (hereinafter referred to as “Acquirer”’ : - .
2) Allowners of the equity shares of the Target Company registered or unregistered except the Acquirer and Sellers are has amhor'zed the Manager't{) the Offer to operate and realize the.' value f)f the ESCK"YV Accountinterms of the

This Detailed Public Statement (“DPS”) is being issued by Mark Corporate Advisors Private Limited, the manager to the eligible to participate in the Offer in terms of Regulation 7(6) of the Regulations. Regulations. The cash depositin the Escrow Account has been confirmed vide the Certificate dated June 13,2019

Offer (“Manager” or “Manager to the Offer”), for and on behalf of the Acquirer, in compliance with regulations 13(4), ! ) ) . issued by the Escrow Banker.

14(3), 15(2) and other applicable regulations of the SEBI (SAST) Regulations and pursuant to the public announcement 3) Ason dgte, tothe best of knowledge and b.ellef ofthe Acquirer, there are no other statutory a}pprovals required t? acquire 3) The Acquirer has adequate financial resources andhas made firn finandial arangementsfor implementation ofthe

dated June 10, 2019 (“PA”) filed with the BSE Limited (“BSE”), the Target Company atits registered office through letters the equity shares tendered pursuant to this Offer. If any other statutqry approvals a‘re required or become applicable at Open Offer,interms of Requiation 25(1)of the Reguiations. The Open Offer obligation shallbe met by the Acquirer

dated June 10,2019 and the Securities and Exchange Board of India (“SEBI”) through letter dated June 11, 2019 andin alater date before the completion of the Offer, the Offer would be subject to the receipt of such other statutory approvals. P! e ) ) g - p > er¢ Q ! g y ¢ q

) ; ; ; The Acquirer will not proceed with the Offer in the event such statutory approvals are refused in terms of Regulation through his own resources and no borrowings from any bank and/or financial institution are envisaged. Mr. Dipesh J

compliance with Regulations 14(2) of the Regulations. . . . .

23 of the Regulations. Parmar, Proprietor (Membership No. 153705) of M/s Dipesh Parmar & Associates., Chartered Accountants (FRN:

. ACQUIRER, SELLERS, TARGET COMPANY AND OFFER: . . = - ) 136943W) having office at 01, Rani Apartments, Opp. Bank of India, Near Dahisar Petrol Pump, S V Road, Dahisar

A Information about the Acquirer: 4) This O“e'f'sﬂ not °|°”,d""’1“3'1“9‘;“ha”ém'”'l’“‘ﬂm level of acceptance by the Equity Shareholders of the Target Company (East), Mumbai-400 068, Tel. No.: +91 98192 92772, E-Mail ID: parmardipesh.ca@gmail.com has certified vide

' interms of Regulation 19(1) of the Regulations. certificate dated June 10, 2019 that sufficient resources are available with the Acquirer for fulfilling the obligations under

1) Information about Mr. Ratanchand Deshmal Jain (hereinafter referred to as “Acquirer”) 5) This is not a competing offer in terms of Regulation 20 of the Regulations. this ‘Offer’ in full.

1.1. Ratanchand Deshmal Jain, s/o Deshmalji Saremalji Jain, aged about 62 years, is presently residing at 501, Rajbhavan, 6) The Equity Shares of the Target Company which will be acquired by the Acquirer are fully paid up, free from all liens, 4) Based onthe above, the Manager to the Offer is satisfied that the firm arrangements have been putin place by the
Daulat Nagar, Road No. 9, Near Shree Jagadamba General Stores, Borivali (E), Mumbai-400 066, Tel. No.: +91 22 charges and encumbrances and together with the rights attached thereto, including all rights to dividend, bonus and Acquirer toimplement the offer in full in accordance with the Regulations.

2895 9090, E-Mail ID: rd.salecha@gmail.com. He has passed S.S.L.C. examination from Mysore Secondary Education rights offer declared thereof. » X . . . . .
Examination Board. His Permanent Account Number (PAN) under Indian Income Tax Actis ADGPJ 6988 D. He has ) ! o ) 5) Incase c_’f upwardrevision of the Offer Price ant_J/or the foer S'Ze'_ the Acquirer shall depc_)sn add.ltlonal appropriate
approximately more than four (4) decades of experience in field of Textile Sector ranging from manufacturing of yarns 7) Asondate, there are no instruments pending for conversion into Equity Shares. ampynt into an Escrow Account to ensure compliance with Regulation 18 (5) of the Regulations, prior to effecting such
to weaving of suiting and shirting. 8) The Manager to the Offer viz., Mark Corporate Advisors Private Limited does not hold any Equity Shares in the Target revision.

12, Heis not part of any group. Company as on the date of appointment to act as Manager to the Offer. They declare and undertake that they shall not VL. STATUTORY AND OTHER APPROVALS REQUIRED FOR THE OFFER:

deal in the Equity Shares of the Target Company during the period commencing from the date of their appointment as Asofth fthis DP h fthek | fthe Acqui h A | 3

1.3. As on date, the Acquirer holds 13,98,303 Equity Shares representing 1.78% of Equity Share Capital of the Target Manager to the Offer till the expiry of 15 days from the date on which the payment of consideration to the shareholders 1) Asofthe F!ate ofthis DPS, tothe bestofthe <now ledge of the Acqirer, there are no Statutory pprovals required by
Company (Includes 4,39,090 Equity Shares representing 0.56% of the Equity Share Capital of the Target Company held who have accepted the Open Offer is made, or the date on which the Open Offer is withdrawn as the case may be. the Acquirer to complete this Offer. Irj case, .'f any Statutory Approval(ls) are feq“"e‘,’ orbecome applicable ata later
by his family members and associates). Further, he has entered into a Share Purchase Agreement on June 10, 2019 ' ) o date before the closure of the Tendering Period, the Offer shall be subject o the receipt of such Statutory Approval(s).
(Monday) to acquire 1,67,36,606 Equity Shares representing 21.33% of the Equity Share Capital of the Target Company, £+ The/Acquirer does not have any plans to alienate any significant assets of the Target Company whether by way of sale, The Acquirer shall make the necessary applicafion for such Statutory Approvals. In the event of non-receiptof any of such

- o o o } lease, encumbrance or otherwise for a period of two (2) years except in the ordinary course of business. The Target Statutory Approvals which may become applicable for the purchase of the Equity Shares under this Offer, the Acquirer
1.4. He has not been prohibited bY SEBI from dealing in securities, in terms of directions issued under section 11 B of the Company's future policy for disposal of its assets, if any, within two (2) years from the completion of Offer will be decided shall have the right to withdraw the Offer in accordance with the provisions of Regulation 23(1) of the Regulations.
SEBI Actorany other regulations made under the SEBI Act. by its Board of Directors, subject to the applicable provisions of the law and subject to the approval of the shareholders
i i i i i Inthe event of withdrawal of this Offer, for reasons outside the reasonable control of the Acquirer, a Public Announcement
1.5. The Net Worth of Acquirer is 424.14 Lakhs (Rupees Four Hundred and Twenty Four Lakhs and Fourteen Thousand through Special Resolution passed by way of postal ballot in terms of Regulation 25(2) of the Regulations. illbe made withi ) working davs of such withdrawal in th o hich this DES has b
ly) as on June 06, 2019 as certified vide certificate dated June 07, 2019 issued by Mr. Dipesh J Parmar, Proprietor i i i iti i willbe made within two (2) working days of such withdrawal, in the same newspapers in which this DPS has been
only, ) s C . s - s 4 F.  Asper Regulation 38 of SEBI (LODR) Regulations read with Rule 19A of the Securities Contract (Regulation) Rules, published and copy of such Public Announcement will also be sent to SEBI, Stock Exchange(s) and to the Target
(Membership No. 153705) of M/s Dipesh Parmar & Associates., Chartered Accountants (FRN: 136943W) having 1957, as amended (‘SCRR'), the Target Company is required to maintain at least 25% Public Shareholding, on Company atits Registered Office.
office at 01, Rani Apartments, Opp. Bank of India, Near Dahisar Petrol Pump, S V Road, Dahisar (East), Mumbai-400 continuous basis for listing. Pursuant to completion of this Offer, assuming full acceptance, the Public Shareholding
068, Tel. No.: +91 98192 92772, E-Mail ID: parmardipesh.ca@gmail.com. in the Target Company will not fall below the minimum public shareholding requirement as per SCRR as amended and 2) Incase of delay in receipt of any Statutory Approval(s), pursuant to Regulations 18(11) of the Regulations, SEBI may,
16. The entiies promoted/controlledimanaged by the Acquirer is as under: the SEBI (LODR) Regulations, 2015. if satisfied, that delay in recelp't of reql:J.ISIte Statutory Approval(s) was not attributable to ar.1y WI||f.U| default, failure or
I BACKGROUND TO THE OFFER: neglecton the part of the Acquirer to diligently pursue such approvals, may grant an extension of time for the purpose
Sr. Name of the Entities Designation % of total Equity Shares ) ) of the completion of this Offer, subject to Acquirer agreeing to pay interest for the delayed period, provided where the
No. held/Share of Partnership 1) TheAcquirer has entered into a Share Purchase Agreement (“SPA”) on June 10, 2019 (Monday) with the existing Statutory Approval(s) extend to some but not all Equity Shareholders, the Acquirer has the option to make paymentto
1) Raj Rajendra Industries Limited Whole Time Director 10.08% Promoters/Promoter Group (the “Selling Shareholders”/’Sellers”) to acquire 1,67,36,606 Equity Shares of 5 each such Sh‘areholders in respect of whom no Statut‘ory Approval(s) are reguirgd in ord_er to complete this Open Oﬂgr.
representing 21.33% of the Equity Share Capital of the Target Company, aggregating to a sum of % 83.68 Lakhs payable Further, in case the delay occurs on account of wilful default by the Acquirer in obtaining any Statutory Approval(s) in
2) Rishabraj Balaji Infra Partner 75.00% incash. time, the amountlying in the Escrow Account will be liable to be forfeited and dealt with pursuant to Regulation 17(10)(e)
3) Rishabraj Infra LLP Designated Partner 25.00% 2) Pursuantto SPA, the Acquirer is making an Offer in terms of Regulation 3(1) and 4 of the Regulations to acquire upto of the Regulations.

2) TheAcquirer did not acquire any Equity Share of the Target Company either in the current financial year or in the period 3,.92:’26,700 Equity Shares 9f %sleach, representing 50"./0 ofthe Ecjuity Sha.re Eapital of thle Target Cqmpany (“Offer 3) NRland OCB holders of.the quity Sh_ares, _if any, _myst_obtain all requisite approvals required to tgnderthe quity
of eight financial years preceding the current financial year, except for 13,98,303 Equity Shares representing 1.78% Size”) at e.1 pnce of ?0.67 (Paise S|xtY Seven. only) per Equity Share (“Offer Price”), payable in cgsh, subjecttothe term.s Shares held by them in this Offer (including, without limitation, an approval from the RBlI, since the Equity Shares validly
of Equity Share Capital of the Target Company (Includles 4,39,090 Equity Shares representing 0.56% of the Equity Share and conditions set out in the PA, this Detailed Public Statement and the Letter of Offer that will be sent to the Public tendered in this Offer will be acquired by a non-resident entity)_, and submit SL.jCh approvals al.ong with the Form .of
Capital of the Target Company held by his family members and associates). Further, he has entered into a Share Shareholders of the Target Company. Aoceptanoe—cum—AcknowIedgement ?”d qthgr dOCl.‘memS required to acceptthis Offer. Eunher, ifholders of the qu:uty
Purchase Agreement on June 10, 2019 (Monday) to acquire 1,67,36,606 Equity Shares representing 21.33% of the 3) The Offer Price is payable in cash, in accordance with Regulation 9(1) of SEBI (SAST) Regulations, 2011. Shares who are not persons residentin India (incluing NRIs, OCBS, Flls, FP1s) had required any approvals (including
Equity Share Capital of the Target Company at a price of % 0.50 (Paise Fifty only) per Equity Share. ) i o ) fromthe RBI orthe FIPB or any other regulatory body) in respect of the Equity Shares held by them, they will be required

) ) o ) ) ) h ' ) 4) Atpresent, the Acquirer does not have any plans to make major changes to the existing line of business of the Target to submit copies of such previous approvals, along with the other documents required to be tendered to accept this Offer.

3) Neitherthe Acquirer nor any of the entities with whom he is associated, are in Securities related business and registered Company except in the ordinary course of business. The Acquirer may diversify into new businesses with the prior If such approvals are not submitted, the Acquirer reserves the right o reject such Equity Shares tendered pursuant to
with SEBI as a Market Intermediary. approval of the Shareholders. The Acquirer may reorganize the present Capital structure of the Company and also this Offer.

4) None of the entities promoted or controlled by the Acquirer as mentioned in point no. 1.6 above are either participating further strengthen the Board. VIl. TENTATIVE SCHEDULE OF ACTIVITIES PERTAINING TO THE OFFER:
oracting in concert with the Open Offer. 5) The Object of the acquisition is substantial acquisition of Shares/Voting Rights and take control over the Management

Nature of Activi Date

5) Asondate, neither the Acquirer nor any entity promoted/controlled/managed by the Acquirer has any relationship with/ of the Target Company. y Day
interest in the Target Company, except for 13,98,303 Equity Shares representing 1.78% of Equity Share Capital of the . SHAREHOLDING AND ACQUISITION DETAILS: Date ofthe PA June 10,2019 Monday
Target Company and the proposed acquisition of 1,67,36,606 Equity Shares representing 21.33% of the Equity share - . .

i i irer i i i Date of publishing the Detailed Public Stat: it 17,201
Capital of the Target Company through Share Purchase Agreement. Further, there are no Directors representing the The current and proposed Equity Shareholding of the Acquirer in the Target Company and the details of his acquisitions ate of publishing the Detailed Public Statemen June 17,2019 Monday
Acquirer on the Board of the Target Company. are as follows: Last date for filing of Draft Letter of Offer with SEBI June 24,2019 Monday
. ; . . ! . Particulars| Shareholding |Sharesagreedtobe| Sharesacquired | Shares proposed Post Offer !
6) There are no persons Acting in Concert in relation to the Offer within the meaning of 2(1) (q) (1) of the Regulations. as on PAdate acquired through nPAdate | tobeacquiredin | shareholdingason Last date of a competing offer July 09,2019 Tuesday
B. Information about the Sellers: SPA and the DPS date the Offer  |10thworkingdayafter| | | atest date by which SEBI's observations will be received July 16,2019 Tuesday
(assuming full | closing of Tendering

1) Pursuantto the Share Purchase Agreement (“SPA”) entered between the Acquirer and the Sellers on June 10,2019 acceptance) Period Identified Date* July 18,2019 Thursday
(Monday), the Acquirer had agreed to acquire 1,67,36,606 Equity Shares of Face Value of % 5 (Rupees Five only) each NoofShares| % |NoofShares| % |NoofShares| % [NoofShares| % |NoofShares| % . ] .
at a price of ¥ 0.50 (Paise Fifty only) per share representing 21.33% of the Equity Share Capital from the following - - Last date by which the Letter of Qﬁerwﬂl be dlSp?.tChed tothe July 25,2019 Thursday
Shareholder of the Target Company (hereinafter referred as “Sellers”/*Selling Shareholders”): Acquirer 1398303+ | 1.78| 1,67,36606 | 21.33 Nil NA. | 39226700 |5000| 57361609 | 7311 Share:;]ol%erséfixdcg;f the Acquirer and the Selling Shareholders)

" asonthe identified date
Sr. Name, PAN & Address Part of Details of Shares/ TOTAL 13,98,303"| 1.78 | 1,67,36,606 | 21.33 Nil N.A. | 3,92,26,700 {5000 5,73,61,609 | 73.11 - - _
No. Promoter Voting Rights held by the Selling + Assuming full acoeptance in the Open Offer La51 date by whichthe recommenda.tlon of-the commmeg of Independent July 29,2019 Monday
Group Shareholders . Directors of the Target Company will be given and published
A lIncludes 4,39,090 Equity Shares representing 0.56% of the Equity Share Capital of the Target Company held by his family - .
(Yes/No) Pre Transaction Post Transaction members andl asSoCiles. ° Last Date for revising the Offer Price/number of shares July 31,2019 Wednesday
No of % vis a vis No of | % vis a vis . OFFER PRICE: Date of Public Announcement for Opening the Offer July 31,2019 Wednesday
Shares | total Share Shares | total Share . ) e - ) Date of Commencement of the Tendering Period (“Offer Opening date”) August01,2019 Thursday
Capital Capital 1) The Equity Shares of the Target Company are presently listed on BSE Ltd, Mumbai (“BSE”) having a scrip code as
| Individual 531307. Date of Closing of the Tendering Period (“Offer Closing date”) August 16,2019 Friday
. ndividual:
] Mr. Rakeshchand Madanlal Jai v 68.90.786 878 435000 055 2) Theannualized trading turover of the Equity Shares of the Target Company during Twelve (12) calendar months Last date for communicating Rejection/acceptance and payment of consideration August 30,2019 Friday
) P/:N :A?ESP N ane P adanial Jain s e e e - preceding the month of PAi.e. June 2018 to May 2019 on the Stock Exchange on which the Equity Shares of the Target for accepted equity shares or equity share certificate/retum of unaccepted share
Ad d‘ 4560 Company are listed is given below: ertificates/credit of unaccepted shares to demat account
ress:
A-701/702,Building No. 63/64, Name of the Total Number of shares Total No. of Equity | Annualized trading turnover * Identified Date is only for the purpose of determining the names of the shareholders (except the Acquirer and the Selling
Yogi Paradise CHS Ltd., Stock Exchange traded during the preceding 12 Shares listed (as % of total number of listed Shareholders) as on such date to whom the Letter of Offer will be sent. Itis clarified that all the Public Shareholders
Yogi Nagar, Borivali (W), calendar months prior to the month shares (registered or unregistered) of the Target Company, are eligible to participate in this Offer any time during the tendering period
Mumbai-400 091 of PA of the Offer.
Sub-Total (I) 68,90,786 8.78% 4,35,000 055 BSE Ltd. 1,07,56,936 7,84,53,380 13.71% VIIl. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON RECEIPT OF LETTER OF OFFER:
L. Bodies Corporate: (Source: www.bseindia.com) 1) Allthe Public Shareholders (except the Acquirer and Sellers) holding the Equity Shares in dematerialized form,
. . registered or unregistered, are entitled to participate in this Offer, any time before the closure of the tendering period
1) | Island Media And Entertainment 3) Based onthe above, the Equity Shares of the Target Company are frequently traded during twelve (12) calendar months 9¢ 9 oparticpatein ) Y . 9P
) | . ) o ) 3 o i ] of this Offer. Please note that no shares will be accepted in physical mode pursuantto PR No.: 51/2018 dated December
Pvt. Ltd. preceding the calendar month in which PAis made within the meaning of explanation provided in Regulation 2(j) of the 03, 2018 issued by SEBI wherein 1 15 for effecting transfer of securities shall ot be pre d afterMarch 31
PAN: AAQCS 3443 N Yes 51,48,624 6.56% Nil NA. Regulations. X issued by E ere gquess ore t?c. gtra selo secul gss all not be processed after March 31,
2019 unless the securities are held in the dematerialized form with a depository.
2) Maxgain Advisory Pvt. Ltd. i ise Si isiustifiedi i i i
AN AAHOM 3078 1 4) T?t(; Ofﬁ(;r PI’.ICe-Of? 0.67 (Paise Sixty Seven only) is justified in terms of Regulation 8(2) of the Regulations on the basis 2)  Personswho acquired Equity Shares of the Target Company but (a) who have not received the Letier of Offer (LoF),
having address of ofthe foflowing: (b) who have acquired the Equity Shares but whose names do not appear in the register of members of the Target
310, V Star Plaza, Sr.No. | Particulars Amount(In. ) Company as on the Identified Date or unregistered owners may participate in this Open Offer.
A \.Nin.g,Chandavarkar Road, ) a) Negotiated Price as per SPA 050 3) The Open Offer will be implemented by the Company through Stock Exchange Mechanism made available by the Stock
Borivali (W),Mumbai-400 092 Yes 51,32,19% 6.54% Nil N.A. b Thevol ahted ] » ble it 051 Exchanges in the form of a separate window (“Acquisition Window”) as provided under Circular Nos. CIR/CFD/
i © volume-weighted average price paic or payable foracquisition POLICY/CELL/1/2015 dated April 13,2015 and CFD/DCR2/CIR/P/2016/131 dated December 09, 2016 issued by SEBI.
Sub-Total (I 1,02,80,820 13.10% Nil NA. by the Acquirer, during 52 weeks preceding the date of PA Apri 13, ’ by
4) BSE Limited, Mumbai (“BSE”) shall be the Stock Exchange for the purpose of tendering the Equity shares inthe Open
GRAND TOTAL (I+11) 1,71,71,606 21.89% 4,35,000 055 c) The highest price paid or payable for any acquisition, by the Acquirer, : - ) Offer ( ) g Purp g quity s

2) AnEamestMoney Deposit (“EMD”) of ¥ 20,92,076 (Rupees Twenty Lakhs Ninety Two Thousand and Seventy Six only) during 26 weeks preceding the date of the PA '
have peen paid for thg Sa!e of Shares at the time of executign of this Sharg Purchase Ag(eementl. The Purchase d The volume-weighted average market price of Equity shares ofthe 063 5) TheAcquirershall appoir.ﬂ Buying Broktj,\rforthle Open Offer through whom the purchases and the settlement of the Open
Consideration after adjusting the EMD would be paid at the time of Completion after compliance with the Takeover T s f odl of sixty (60) trading days i diatel Offer shall be made during the tendering period.

Regulations and payment of consideration to the shareholders who have surrendered their Equity Shares in the Open arget Company for a period of sixty (60) trading days immediately : . . ; .
Offer. preceding the date of PAas traded on BSE, being the Stock Exchange 6) The Letter of Offer would be available on the website of SEBI i.e. www.sebi.gov.in.
where the maximum volume of trading in the shares of the Target

3) The Sellers have not been prohibited by SEBI from dealing in securities, in terms of directions issued under Section Company are recorded during such period IX. THE DETAILED PROCEDURE FOR TENDERING THE SHARES IN THE OFFER WILL BE AVAILABLE IN THE
11B of the SEBI Act, 1992, as amended or under any other regulation made under the SEBI Act, 1992. LETTER OF OFFER.

2 Other Financial P asat: March 31,2019 (Audited
C. Information about the Target Company-S R K Industries Limited (hereinafter referred to as “SRK”/’Target ) > ( ) X.  OTHERINFORMATION:
. i o,
Company”): i) | Returnon NetWorth (%) (087 1) Forthe purpose of disclosures in this DPS relating to the Target Company, the Acquirer has relied on the publicly

1) The Target Company, bearing CIN L17121MH1991PLC257750 was incorporated on August 06, 1991 with the name i) | Book Value PerShare (%) 531 available information and information provided by the Target Company and has notindependently verified the accuracy
‘Associated Textile Rubber Products Limited’ in the state of Tamil Nadu pursuant to the provisions of the Companies it | Earmings Per Share (@ 0,05 of details of the Target Company. Subject to the aforesaid, the Acquirer accepts the responsibility for the information
Act, 1956 and subsequently name was changed to ‘S R K Industries Limited vide Fresh Certificate of Incorporation iii) | Earnings Per Share (3) (0.05) contained in the Detailed Public Statement and also for the obligations of the Acquirer laid down inthe SEBI (Substantial
consequent upon change of Name dated March 19, 2011. The Registered office of the Target Company shifted from Note: The Trading data with respect to BSE has been downloaded from website of BSE i.e. www.bseindia.com. Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent amendments made thereof.

State of Tamil Nadu to the State of Maharashtra pursuant to the provisions of the Companies Act, 1956. There has been
no change in the name of the Company during the last three years. 5) Inview of the parameters considered and presented in the table above and in the opinion of the Acquirer and Manager 2) Pursuantto Regulation 12 of the Regulations, the Acquirer has appointed Mark Corporate Advisors Private Limited as
i X ise Si i is justified i { the Manager to the Offer.

2) Thecurrent Registered Office is situated at 310, V Star Plaza, “A” Wing, Chandavarkar Road, Borivali (W), Mumbai- t‘; ::e gﬂer'ltrf Offer Price of 0.67 (Paise Sixty Seven only) per Equity Share s justfied in terms of Regulation 8 (2) 9
400 092, Maharashtra. ottne Reguiations. 3) TheAcquirer has appointed Purva Shareregistry (India) Pvt. Ltd., as Registrar to the Offer having office at 9, Shiv Shakti

3) Themain business ofthe Target Company Is textile products, Investment and re-development of property. 6) There have been no corporate actions in the Target Company warranting adjustment of relevant price parameters. Industrial Estate. J. R. Boricha Marg, Near Lodha Excelus, Lower Parel (East), Mumbai-400 011, Tel N0-3‘+91 2? 2301

. L . ) L ) ) 2518, Fax No.: +91 222301 2517, E-Mail ID: support@purvashare.com, Contact Person: Ms. Deepali Dhuri, SEBI

4)  TheAuthorized Share Capital of the Target Company is % 42,61,70,000 comprising 8,52,34,000 Equity Share of ¥ 5 each. 7) Asondate, thereis no revision in the Offer Price or Offer Size. In case of any revision in the Offer Price or Offer Size, Reg. No.: INROO0001112.

The Paid-Up Equity Share Capital of the Target Company is ¥ 39,22,66,900 comprising of 7,84,53,380 Equity Shares the Acquirer shall comply with regulation 18 of the Regulations and all the provisions of the Regulations which are
of % 5 each fully paid up. required to be fulfilled for the said revision in the Offer Price or Offer Size. 4) Inthis DPS, any discrepancy in any table between the total and sums of the amount listed is due to rounding off and/or
. . - - . ] ) regrouping.

5) The Equity Shares of the Target Company are listed on BSE Limited, Mumbai (BSE’) having a scrip code as 531307. 8) Ifthe Acquirer acquires or agrees to acquire any Equity Shares or Voting Rights in the Target Company during the grouping
The Equity Shares_of the Target Company are frequently tra_ded within the meaning of explanation provided in Regulation offer period, whether by subscription or purchase, at a price higher than the Offer Price, the Offer Price shall stand 5) This DPS and the PAwill also be available on the website of SEBI i.e. www.sebi.gov.in.

2(j) of the Regulations. The ISIN of the Target Company is INE951M01037. . . . ¥ T " ) .
revised to the highest price paid or payable for any such acquisition in terms of Regulation 8(8) of Regulations. Provided Issued by the Manager to the Offer on behalf of the Acquirer:

6) Asondate, the Target Company is fully compliant with the listing requirements and there has not been any non-listing that no such acquisition shall be made after the third working day prior to the commencement of the tendering period ’
of Equity Shares on any of the Stock Exchanges. and until the expiry of the tendering period. Further, in accordance with regulations 18(4) and 18(5) of the Regulations,

7) Thekeyfinancial information of the Target Company are based on audited financial statements for Financial Year ended in case of an upward revision to the Offer Price orto the Offer Size, if any, on account of competing offers or otherwiss, Mark CQrpo rate Advisors Private Limited
March 31,2019, March 31, 2018 and March 31, 2017 and the same are as follows: the Acquirer shall (i) make public announcement in the same newspapers in which this DPS has been published; and CIN: U67190MH2008PTC181996

) (ii) simultaneously notify to SEBI, BSE and the Target Company at its registered office. Such revision would be done -
(Amountin Lakhs, except EPS) in compliance with other formalities prescribed under the Regulations. SEBI Regn No.: INM000012128
i g y 404/1, The Summit Business Ba
Particulars FY2018-2019 FY2017-2018 FY2016-2017 9) Ifthe Acquirer acquires Equity Shares of the Target Company during the period of twenty-six weeks after the tendering Sant :Janabai Road ( Service Lanye‘z)
(Audited) (Audited) (Audited) period ata price higher than the Offer Price, the Acquirer shall pay the difference between the highest acquisition price X ’
Total Revenue 1153881 835606 1613.03 and the Offer Price, to all shareholders whose shares have been accepted in the Offer within sixty days from the date (T)ARK O_ff Western Express H Ighway,
: - - of such acquisition. However, no such difference shall be paid in the event that such acquisition is made under another Vile Parle (East), Mumbai-400 057.
Profit/(Loss) for the year (36.24) 9847 (48.33) Open Offer under Regulations, or pursuant to SEBI (Delisting of Equity Shares) Regulations, 2009, or open market Contact Person: Mr. Manish Gaur
EPS (per share) (0.05) 013 (0.06) pcumhaseg madef inthe ordinary course on the stock exchanges, not being negotiated acquisition of shares of the Target Tel. No.: +91 22 2612 3207/08
ompany inany form. E-Mail ID: noffer @ markcorpor: visors.com
Net Worth/Shareholders’ Fund 4168.21 4204.45 4105.98 a iy L openotte @markco po a.tead SOrs.co
- - - —— 10) Ifthere is any revision in the offer price on account of future purchases/competing offers, or any other ground it will be Website: www.markcorporateadvisors.com

8) The Board of Directors of the Target Company consists of Mr. Rakeshchand Madanlal Jain, Managing Director & CFO done only up to the period prior tothree (3) working days before the date of commencement of the Tendering Period and
(DIN: 00187350), Mr. Hajarilal P. Choursia, Independent Director (DIN: 05273660), Mr. Shailesh L Ojha, Independent would be notified to the shareholders
Director (DIN: 0527367 1) and Ms. Asha K. Jogi, Independent Director, (DIN: 07753777). ) A . .

, , , , , V. FINANCIAL ARRANGEMENTS: cquirer:

9) The Compliance Officer of the Target Company is Ms. Shilpa P Dedhiya, Company Secretary. S d /

. 1) The total funds required for the implementation of the Offer (assuming full acceptance), i.e., for the acquisition of
D. Details of the Offer:

The Acquirer is giving this Open Offer to acquire up to 3,92,26,700 Equity Shares of 3 5 each, representing 50% of
the Equity Share Capital of the Target Company at a price of % 0.67 (Paise Sixty Seven only) per Equity Share (‘Offer

3,92,26,700 fully paid up Equity Shares of Face Value ¥ 5 each at a price of % 0.67 (Paise Sixty Seven only) per Equity
Shareis< 2,62,81,889 (Rupees Two Crores Sixty Two Lakhs Eighty One Thousand Eight Hundred and Eighty Nine only)
(“Maximum Consideration”).

Ratanchand Deshmal Jain

Place
Date

Mumbai
June 17,2019
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